" " THE.CENTRAL ADMINISTRATIVE TRIBUNAL /7
- JAIPUR BENCH, JAIPUR. = =
ORDER SHEET

. APPLICATION NO.:

Applicant (S) Respondent (S) -
Advocate for Applicant (S) Advocate for Respondent (S) .

JOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

29.06.2009
DA No. 246/2009 with MA 177/2009

mr. V.D. Sharma, Counsel for applicant.
Mr. T.P. Sharma, Counsel for respondents.

l

| . .

! Learned counsel for the applicant prays for

| /] ometime to file rejoinder.  In view of the fact that the

b ost of Attendant, Group ‘D’ stood abolished as can be

2&\,\ een from order dated 01.06.2009 (Annexure R/4), the
tay granted on 11.06.2009 need not be extended.

W Let the matter be listed on 10.07.2009. In the
\(\\ - meanwhile, the applicant may file rejoinder. ;

| B.L.{%/ﬁj (M.L. CHAUHAN)

| EMBER (A) © MEMBER (3)

,". AHQ

, $9.07.2009
i OA No. 246/2009
,7{‘\‘0\' . | %
{ 3\\ Mr. V.D. Sharma, Counsel for applicant.
| : Mr. T.P. Sharma, Counsel for respondents.
f Heard learned counsel for the partlés.
f%@“”” y ’é’/é For the reasons dictated separately, the OA is

4 b disposed of. - o
et Vg | dawose W/\///\
- (M.L; CHA 'HA()

(B.L.\KMA
MEMBER (A} | MEMBER (3)

| AHQ




<

";_(By Advocate Mr VD Sharma)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH 5

Jalpur thrs the 10th day of July, 2009

ORIGINAL APP[ICATION NO. 246[2009 o

'CORAM'

HON'BLE MR M L. CHAUHAN JUDICIAL MEMBER .
HON'BLE MR B. L KHATRI ADMINISTRATTVE MEMBER

ManraJ Meena son of Shri Harkesh Meena aged about 20 years
.~ ‘resident of Amawara Tehsil Bamanwas, ‘District Sawai- -madhopur, .-
workmg as Attendant Reglonal Ofﬁce Textlle Committee Jalpur '

APPLICANT ‘

VERSUS

i—-‘Umon of Indla through ltS Secretary, Mmlstry of Textlles P
,Ba.u ‘Road, Prabhadevi. Chowk, Prabhadevi, Mumbai.

2 . Secretary, Textile Committee, Government of India, Ministry .

. of Textiles, P. Balu Road,. Prabhadevn Chowk Prabhadevi,
- Mumbai. ~

3. - Regional Dlrector Reglonal Ofﬁce Textlle Commlttee NSO-i 'fi

- 2 & SGR-1 Nehru P.ace Tonk Road Jarpur

(By Advocate Mr TP Sharma) - o
o ORDER (ORAL)

The appllcant has challenaed the order dated 01 06 2009

/

R (Annexure A/ 1) whereby the servnces of the applicant was termmated

. for the reasons glven therem This Trlbunal on the baSlS of the

o Fndmg recorded in the order dated 01. 06. 2009 (Annexure A/1) and o
on the basus of the averment made by the learned counsel for ‘the
R »appllcant ex-parte mterim stay was granted on11. 06 2009

_:>_1>=frespondents have placed -on record the -order dated 01. .06. 2009‘. ,
. (Annexure R/4)) Perusal of which shows that ﬁve Group Neid posts of'

il . :

- g

S Respondents have flled reply Along wuth the reply, the -

N .fAttendant in the Textlle Commlttee has been abollshed _ B

,

o -'....‘...RESPONDENTS S



‘ 3 ' In view of the f_act: that ﬁve posts of'Attendant, Group D’ stand

already abolished, as such this Tribunal on the next date of hearing »
i.e. on 29. 06 2009 did not extend the mteﬁm stay granted to thec
applicant vide order dated 11.06. 2009
4. In view of this subsequent development and the fact that five .
posts of Attendant, Group ‘D’ stand already abollshed it is not

permlssable to grant mandatory relief unless the order of abolition ls,',

challenged -

5. - In vrew of what has been stated above, we are of the vnew that'

_ho relief can be aranted to. the abbilcant at this stage. However it .'
will be permissible: for the applicant to file substantive OA for the

same cause of action thereby challenging the validity of the order

 dated 01.06. 2009 whereby the posts of Attendant, Group ‘D’ has

been aboilshed

6: Wlth these observatlons the OA'is disposed of W|th no order as
to costs. ' -

’ . (B.L. KHATR)N I . (M.L. CHAUHAN)

MEMBER (A) . - S MEMBER(3)

AHQ



